IOTES OF THE REGISTRY

ORDE_RS OF THE TRIBUNAL -

21st September, 2010

CP.56/2009
(OA. 199/2007)

Present: None for the parties.

. Since the ménibers of the bar are abstaining.
- from work matter is adjourned to 01.11. 2010.

Deputy Registrar -

RS @ »
' Lo e <
W_Q"‘“\bf*( @ y \’Vh\ L “*QK)

s \“LQYQT'/




Central Administrative Tribunal
Jaipur Bench, JAIPUR

CP No. 56/2009
In OA.199/2007

This the  Tst day of November, 2010

Hon'ble Shri M.L. Chauhan, Member (Judicial)
Hon'ble Shri Anll Kumar Member (Admmlsirahve)

“K.K. Gupta Son of Shri U.S. Gup‘ro aged-dbout 63 years resident of
Type -lil/4, P& T. Colony, Dadabari, Kota and retired from the post of
Assistant Post Master N.G. Mandi Head Post Office Kota.

| ...Ap’plicon’r
(By Advocate: Shri C.B. Sharma)
- VERSUS-~

1. Ms..Radhika Duraisamy, Secretary to the Government of
' India, Department of posts, Ministry of Communication
and Information Technology, Dak Bhawan, Sansad.
‘ Marg, New Delhi.-110001. ‘
2. Shri Santosh Gaurier, Chief” Post Master Geheral,
- Rajasthan Circle, Jaipur-302007.
3. Shri B. S.Meena, Senior Superintendent of Post Ofﬁces
Kota Postal Division Kota.

o Respohden’rs
(By Advocate: Shri B.N. Sandu)

ORDER(ORAL)

Learhed counéel for'réspon,den’rs has produced a 'copy of the
order dated 31.3.2010, (WhichAis"qu_en on recofd) whereby the”
cbmpe’ren’r ou’rh'orh‘_y has passed the order incompliance with the

' .dir'ec‘rion i_ssuedv by this T'ribur_jo-l vide oraer dd’red 31.3.2009
(Annexure 'CP/]),‘s;ripUIoﬁng. therein that 30% of monthly pension
otherwise admissible to the applicant be cu’r/wi’rﬁheld for a period
of five years and re‘covery of losg sqfferelc:{_ by the Dépor’rmen’r from

. his gratuity be imposed on the C.O. | )

,2_. In View of this subséquen’r deveIOpmenT, the present contempt -

petition does not survive for consideration.’
Vv



3. Wi’rh_ "rhe observq’rioﬁs made ‘her'ei'ncbove, T'hev ‘C’F." is disposed
‘of. Notices issued to Th’e resp‘onden’r'svore hereby discharged.

4, Needless ’r_o' add that in case the opplicohf is still aggrieved by
the drder do’r'ed 31.(53:2010 ptcts"sed by' the resbonden’rs, it will Ee :
>per'missibl'e for him ’ré ﬁIe a substantive OA thereby chollénging the
validity (:)f’fhé said order. .- - - o

(Anil Kumar) | (M.L.Chauhan)
Member (Administrative) =~ = Member (Judicial)
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